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In the Orissa High Court

Case No : Writ Petition (C) No. 1686 Of 2022

Mukul Kumar APPELLANT

Vs

State Of Odisha And Others RESPONDENT

Date of Decision : 28-11-2022

Acts Referred:

Citation : (2022) 11 OHC CK 0240

Hon'ble Judges : Dr. S. Muralidhar, CJ;M.S. Raman, J

Bench : Division Bench

Advocate : Prafulla Kumar Rath, Debakanta Mohanty

Final Decision : Disposed Of

Judgement

1. In view of the order passed by this Court in Suresh Chandra Mishra v. State of
Odisha (2016) 121 CLT 587, the Court permits the Petitioner to make a
representation to the Opposite Party-Authority for refund of MGQ and license fee
for the period during which the Petitioner’s shop had to be closed.

2. If such representation is made not later than 2nd January, 2023 the Secretary,
Department of Excise will examine such representation and after giving the
Petitioner hearing, dispose it of in accordance with law within a period of three
months and communicate the order to the Petitioner within a week thereafter. If
aggrieved by such order, it will be open to the Petitioner to seek appropriate
remedies in accordance with law.

3. The writ petition is disposed of in the above terms.

..................................................

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/mukul-kumar-appellant-hash-state-o… Page 1 of 1


